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This tA. beIng no.169 of 1999 has been filed by th e  

applicant on 19.3.1999. The applicant, is a retired employee. 

of the Eastern Railway. He has In this (%A, stated thathd 

retired from service Q superannuation w.e.f. 1.2.1993 and 

he had at his credit 2 sets of First Class 'A' passes for the 

year ending 31st Oaeeav, 199$. Jish can be issued and 

availed upto 30.4.1999. The applicant has relied upon the orders 

of this Tribimal passed an 22.4.1996 in 't'9.A.121 of 1996 (Q.A.254 

of 1996) 	Prodyot Kumar Datta vs. UDI & Ore. The applicant 

has also relied upon a conteapt petition n0.121 of 1993 

(0..A.641 of 1993) 	Haridse Chakraborty vs. UDI & Ore., The' 

applicant In this MA. has prayed for, a direetjcn upon the 

respcñdent no.2 to issue him one set of post..r,tireinent so,rpli 

mentary pass, ax-H owratsealdah to shimla and badc with 1/3 

at DI/NOLS both ways. 
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2* 	The background of this case is that the applicant retired 

from Railway service on suparannuaticn w.e.f.1.2,19939,  but failed 

to vacate the railway quarters till 31,5.1996. Earlier to its 

he had filed another miseellaneous applisatii heirg no.49 

of 1997. In that MA, also he had prayed for granting him Firet 

Class pass for the yeat wding 31st Decenor. 1997. The said 

MA,* was djposed of by this Tribunal on 3.6.1399# 	as being not 

pressed. In this MA.. Nr.S.C.Sjnha, the ld,aotnsel for the 

applicant has made h is submi esi Ons. N cii e has app eared an behalf 

of the reapciidents. 

It is found from the order dated 3.5.1999 passed In this 

M.A. that the applic8nt has already been granted One set of 

pO$tetirernant ooaplimentary pass as per the order dated 21.12.1998 

Of this Tribunal*  

I have considered the matter, carefully. It, is seen that 

the applicant had not been cociperating with the respondents in 

the matter of vacation of the Railway quarters and' overstayed 

in the quarters for more than 2 years. In facto after retiring 

from service, the applicant should have set an exeirple  for others 

by vacating the railway quarters immediatelys,  when the period of 

extension and entitlement was Over. The main original application 

being NO851 of 1996 is pending before this Tribunal and the same 

has been adjourned to 2.2.00. 

As far as issue of post..r.tirement soirplimentary pass to the 

applicant for the period ending 31st Qece'er' 199$. is concerned, 

the ground for claiming the same doom not appear to be very 

convincing as 	the some ground the applicant had availed the 

conplimentary post-retirement pass some time back under the orders 

of this Tribunal, the ailment being Gastro Internal Syndrome, whidi 

does not necess&te dange of climate or diange of station. As the 

time for issue of cOlimentary pass has already expired# lam 

not inclined to pass any direction to the authority for issuing 

postmretirement coirplimentary pas to the applicant. 
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6. 	In vi4jo Of the abo,e, the ap.lication of the, applicant is 

rejected# without any order as to costs. 
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(C.5.tingi) 
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